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Bid Number/gyahy warren (faz qEar):
GEM/2023/B/3625895
Dated/fgqies : 28-06-2023

Bid Document/ iz arards

Bid Details/faz faavur

Bid End Date/Time/fag @ g & arfra/aae

08-07-2023 19:00:00

Bid Opening Date/Time/fag gaar 6
drfra /aaa

08-07-2023 19:30:00

Bid Offer Validity (From End Date)/ffdz Qra&ar
duar (de g & arfra @)

60 (Days)

Ministry/State Name/di3ra /U= & A1

Ministry Of Health And Family Welfare

Department Name/fasior & ara

Department Of Health And Family Welfare

Organisation Name/d3ad @& T

Food Safety And Standards Authority Of India

Office Name/draielr &l arar

Fda Bhawan

Item Category/#ig &l

Paper-based Printing Services - Brochure Folder Speaker
Profile Note Pad with Branding Pen with Branding Agenda
Minute to Minute program; Brochure Folder Speaker Profile
Note Pad with Branding Pen with Branding Agenda Minute to
Minute program; Offset

Contract Period/3ijd9 3m@afer 27 Day(s)
Minimum Average Annual Turnover of the

bidder (For 3 Years)/fQst & «yacar 3Mada 50 Lakh (s)
arffes eer3ieay (3 awf @)

Years of Past Experience Required for

same/similar service/sgl/aad a3l & v | 3 yvear (g)
IR faore Igua & ad

Past Experience of Similar Services

required/sdl aig & Qa3 o Ve 3navas Yes

g &

MSE Exemption for Turnover/eciziar & faw G
wHUHS B ge WH ¥

Startup Exemption for Turnover/ i3y & =

S —

1/7



—

Bid Details/fag faggur

Experience Criteria,Bidder Turnover,Certificate (Reguested
; in ATC),Additional Doc 1 (Requested in ATC),Additional Doc
Document required from seller/fladser & sy | 2 (Requested in ATC),Additional Doc 3 (Requested in ATC)
T— *In case any bidder is seeking exemption from Experience /

Tt Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

| Bid to RA enabled/faz & Rad farah afsy 5 | ves

RA Qualification Rule 50% Lowest Priced Technically Qualified Bidders

Type of Bid/fz & wair Two Packet Bid

Time allowed for Technical Clarifications
during technical evaluation/gaaid HedideT & | 3 Days
aRie abNA Fudawr ¥ e waa

Estimated Bid Value/3rprfaa fas aea 1500000

Evaluation Method/ieaida ugfy Total value wise evaluation

Financial Document Indicating Price
Breakup Required/ssa a3l arer fadiar geendsr Yes
SABIT INAAD

EMD Detail/Susd) faaguy

.Advisory Bank/msaidsdl e ] Bank Of Baroda [
EMD Amount/Susd 1far 30000 |
| B S . —— . = = - P TI, | —— = eSS i e R = i — |

ePBG Detail/s0idish fagor

w\n’sory Bank/vsargsily & r Bank Of Baroda _Jl
‘gBG Percentage(%)/SMdsh ufawa (%) ] 3.00 ;!
Duration of ePBG required (Months)/&drs " ‘
WA Iaf® @A), [

(@). EMD EXEMPTION: The bidder seeking EMD exemption, must submit the valid supporting documen_t for th_e

| relevant category as per GeM GTC with the bid. Under MSE category, only manufacturers for goods and Service
| Providers for Services are eligible for exemption from EMD. Traders are excluded from the purview of this
Policy./st# & 2reif & : 1éuwé’rrgasgr?g?ﬁﬁ‘maﬁ#ﬁ%ﬁmﬂaﬁfﬁnﬁgﬁmaéﬂmﬁaa;maﬁr@awam
THUEE Heard) & il mﬂ%ﬁﬁﬁﬁmaw%ﬁ%h%m@ﬁ#w%m%lm &l 59 g &
I @ AreX T I g

(b). EMD & Performance security should be in favour of Beneficiary, wherever it is applicable./Suady 3ty duras
St AR, Sref aw A ¥, awowelt & uey aF gy awizo)

Beneficiary/enanaft :
Food Safety and Standards Authority of India
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Fda Bhawan, Department of Health and Family Welfare, Food Safety And Standards Authority of India, Ministry of

Health and Family Welfare
(Senior Accounts Officer)

splitting/fassia
Bid splitting not applied/are faswsE @) A& fopar .

MIl Compliance/UIIS3 Heures

—— .

lml Compliance/THIATEIS T

MSE Purchase preference/uatad wle aladl

F'ISE Purchase preference/THUES

1. If the bidder is a Micro or small Enterprise as per latest definitions under MSME rules, the bidder shall be
exempted from the requirement of “Bidder Turnover" criteria and "Experience Criteria” subject to meeting of

quality and technical specifications. If the bidder is OEM of the offered products, it would be

exempted from the

"OEM Average Turnover" criteria also subject to meeting of quality and technical specifications. In case any

bidder is seeking exemption from Turnover / Experience Criteria, the supporting documents to prove

for exemption must be uploaded for evaluation by the buyer.

2. If the bidder is a Startup, the bidder shall be exempted from the requirement of “Bidder Turnover" criteria and

"Experience Criteria” subject to their meeting of quality and technical specifications. If the bidder is OEM of the
offered products, it would be exempted from the "OEM Average Turnover" criteria also subject to meeting of

quality and technical specifications. In case any bidder is seeking exemption fram Turnover / Experience Criteria,

the supporting documents to prove his eligibility for exemption must be uploaded for evaluation by the buyer.

3. The minimum average annual financial turnover of the bidder during the last three years,

March of the previous financial year, should be as indicated above in the bid document. Documentary ev

the form of certified Audited Balance Sheets of relevant periods or a certificate from the Cha

Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the

date of constitution / incorporation of the bidder is less than 3-year-old, the average turnove

ending on 31st
rtered Accountant /

r in respect of the

completed financial years after the date of constitution shall be taken into account for this criteria.

bid data sheet (ending month of March prior to the bid opening) of providing similar type of services to any
Central / State Govt Organization / pSU / Public Listed Company. Copies of relevant contracts / orders to be
uploaded along with bid in support of having provided services during each of the Financial year.

5. Purchase preference to Micro and Small Enterprises (MSEs): Purchase preference will be g

defined in Public procurement Policy for Micro and Small Enterprises (MSEs) Order, 2012 date

by Ministry of Micro, Small and Medium Enterprises and its subsequent Orders/Notifications i

iven to MSEs as

ssued by concerned

Ministry. If the bidder wants to avail the Purchase preference for services, the bidder must be the Service

provider of the offered Service. Relevant documentary evidence in this regard shall be uploa

ded along with the

bid in respect of the offered service, If L-1 is not an MSE and MSE Service Provider (s) has/have quoted price
within L-1+ 15% of margin of purchase preference /price band defined in relevant policy, then 100% order

quantity will be awarded to such MSE bidder subject to acceptance of L1 bid price.

6. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, past Performance and project / Past Experience etc.

This has no relevance or bearing on the price to be quoted by the bidders and is also not gol

ng to have any

impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and

based on competitive prices received in Bid / RA process.

7. past Experience of Similar services: The Bidder must have successfully executed / completed at least one
single order of 80 % of the Estimated Bid Value or 2 orders each of 50 % of the Estimated Bid Value or 3 orders
each of 40 % of the Estimated Bid Value for similar service(s) in last three years to any Central / State Govt

Organization / PSU / Public Listed Company. Copies of contracts J work orders and document
successful execution / completion in support of Past Experience of Similar Services along wit

ary evidence of
h names, address

his eligibility

idence in
ed above in

4. Years of Past Experience required: The bidder must have experience for number of years as indicat

d 23.03.2012 issued

|
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and contact details of clients shall be uploaded with the bid for verification by the Buyer.

8. Reverse Auction would be conducted amongst first 50% of the technically qualified bidders arranged in the
order of prices from lowest to highest. Number of sellers eligible for participating in RA would be rounded off to
next higher integer value if number of technically qualified bidders is odd (e.g. if 7 bids are technically qualified,
then RA will be conducted amongst L-1 to L-4). In case number of technically qualified bidders are 2 or 3, RA will

participation in RA based on lowest 50% bidders qualifying for RA, the number of sellers qualifying for RA would
be increased to get at least products of one more OEM (directly participated or through its reseller) if available.
Further, if bid(s) of any seller(s) eligible for MSE preference is / are coming within price band of 15% of Non MSE
L-1 or if bid of any seller(s) eligible for Make in India preference is / are coming within price band of 20% of non
MII L-1, then such MSE / Make in India seller shall also be allowed to participate in the RA process.

Pre Bid Detail(s)

Pre-Bid Date and Time Pre-Bid Venue

03-07-2023 15:00:00 3rd Floor FDA Bhawan Kotla Road New Delhi 110002

Paper-based Printing Services - Brochure Folder Speaker Profile Note Pad With
Branding Pen With Branding Agenda Minute To Minute Program; Brochure Folder
Speaker Profile Note Pad With Branding Pen With Branding Agenda Minute To Minute
Program; Offset ( 11000 )

Technical Specifications/aas-dr fafaifeay

Specification | Values |

———

peaker Profile Note Pad with
Branding Pen with Branding Agenda Minute to

1 Brochure Folder § ‘
| Minute program J'

Type of Printing

| Brochure Folder Speaker Profile Note Pad with
Category of Printing ‘ Branding Pen with Branding Agenda Minute to
| Minute program

|

Mode of Printing

Single/ Double Sided | As per Scope of Work

Colour of Printing As per Scope of Work All Colors

i PO e o (| .

Printing Content ] Text + Pictorial

Paper Material T[As per Scope of Work

As per Scope of Work

|| As per scope of work

Size of the Paper (in cm)

Thickness of Paper in GSM As per scope Of__WOﬂf__ :

|
Inserts f[ As per scope of work _ ‘

Lease/ Agreement/ Rent receipts (in case of rented ] i
space) to be uploaded(documentary proofs to be YES |
submitted by SP) 5 o8 g ghi |
Number of languages of printing | Bilingual _ —[




r Specification 9 Values J|

_ : =L ____________#_____1 BRI S TCR i e
Language jﬁ\di English and as per SCOpe of work j
l:ddon{s}mmﬁ‘ﬁ l

@ﬂng_  n'n iy Aj Stapler

Fwer Page _J 220GSM, Gloss, Printed J

Embossing _J Yes l
il AR R S ) | A - e S p ==
[Additional Support hléc:)%i:itgii\seg;ipport (Delivery of Order to the )

i e e el i AN 5 St e
j Matt Lamination J

_.M._._,._.—--.,,_..M._..,..._M._w—.m..,_AH—m._M.M_..M e

Finishing

Eanning l Yes l
e ———— i ——— e it B e ———————

lSecurity Features Eumbering and Address Printing J

e ————— e

Additional Specification Documents/ifaid fRIfE cFrast

Consignees/Reporting Officer/mfad/Raféan HRHY

e I s e e
Consignee r j
S.No./b. Reporting/Officer/ Additional
& QR /R Address/adl " ‘::";z;:r:f Requirement/
2 FHia¥Achddl
abwt | ]
e M = e ——a e e e e
B o8
; 110002,FDA Bhawan near Bal « Number of pages
1
Pankaj Gers Bhavan, Kotla Road, New Delhi l 13000 per ltem : 11000 J
PR Sl | R e S

Buyer Added Bid Specific Terms and Conditions/ar g sié 5 s $r fadw erct

1. Experience Certificate for the supply of the same to any Govt/ PSU/ any renowned private organisation
along with Supply/ purchase Order.
2. If the agency is registered under MSME or NSIC, then EMD exemption certificate needs to be enclosed.

3. Generic
OPTION CLAUSE: The buyer can increase or decrease the contract quantity or contract duration up to 25

percent at the time of issue of the contract. However, once the contract is issued, contract quantity or
contract duration can only be increased up to 25 percent. Bidders are bound to accept the revised

quantity or duration

4. Service & Support

AVAILABILITY OF OFFICE OF SERVICE PROVIDER: An office of the Service provider must be located in the
ctate of Consignee. DOCUMENTARY EVIDENCE TO BE SUBMITTED.




5. Generic

Bidder financial standing: The bidder should not be under liquidation, court receivership or similar
proceedings, should not be bankrupt. Bidder to upload undertaking to this effect with bid.

6. Certificates

Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the
Bid document, ATC and Corrigendum if any.

7. Past Project Experience

Proof for Past Experience and Project Experience clause: For fulfilling the experience criteria any
one of the following documents may be considered as valid proof for meeting the experience criteria:a.
Contract copy along with Invoice(s) with self-certification by the bidder that service/supplies against the
invoices have been executed.b. Execution certificate by client with contract value.c. Any other document
in support of contract execution like Third Party Inspection release note, etc.Proof for Past Experience and
Project Experience clause: For fulfilling the experience criteria any one of the following documents may be
considered as valid proof for meeting the experience criteria:a. Contract copy along with Invoice(s) with
self-certification by the bidder that service/supplies against the invoices have been executed.b. Execution
certificate by client with contract value.c. Any other document in support of contract execution like Third
Party Inspection release note, etc.

8. Generic

1. The Seller shall not assign the Contract in whole or part without obtaining the prior written consent of
buyer,

2. The Seller shall not sub-contract the Contract in whole or part to any entity without obtaining the prior
written consent of buyer.

3. The Seller shall, notwithstanding the consent and assignment/sub-contract, remain jointly and severally
liable and responsible to buyer together with the assignee/ sub-contractor, for and in respect of the due
performance of the Contract and the Sellers obligations there under.

9. Buyer Added Bid Specific Scope Of Work(SOwW)

File Attachment Click here to view the file .

| Disclaimer/sdasor

conditions governing the bid, Any clause(s) incorporated by the Buyer regarding following shall be treated as
null and void and would not be considered as part of bid:-

1. Definition of Class | and Class || suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.

2. Seeking EMD submission fram bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

3. Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it

Creating BoQ bid for single item.

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
Floating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process.

Mandating foreign / international certifications even in case of existence of Indian Standards without
specifying equivalent Indian Certification / standards.

©® N U oA
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10. Seeking experience from specific organization / department / institute only or from foreign / export
experience.

11. Creating bid for items from irrelevant categories.
12. Incorporating any clause against the MSME policy and Preference to Make in India Policy.
13. Reference of conditions published on any external site or reference to external documents/clauses.

14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be.

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM, Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations,

This Bid is governed by the General Terms and Conditions/¥rar=a fams 3tv ot conditons stipulated in Bid and
Service Level Agreement specific to this Service as provided in the Marketplace. However in case if any condition
specified in General Terms and Conditions/ara=y faus 3t ad is contradicted by the conditions stipulated in
Service Level Agreement, then it will over ride the conditions in the General Terms and Conditions,

| In terms of GeM GTC clause 26 regarding Restrictions an procurement from a bidder of a country which shares a land border with India, any bidder from a country which

shares a land border with India will be eligible to bid in this tender only it the bidder |s registered with the Competent Autharity. While Pparticipating in bid, Bidder has to
undertake compliance of this and any false declaration and non-c ompliance of this would be a ground for immediate termination of the contract and further legal action

in accordance with the lows ST FY HHET At & @5 26 & Gt F AT F Wy iR e @ A ard ay & faeg @ whe
mwﬁ?w&:ﬂ?uﬁwmasmvmzhmrwarmamawzﬁrm\éaﬁﬁmwﬁﬁa#ﬁg&#a?ﬁvmﬁmm
Sld ag g 23 aren wsH wEd & ug Wlgd elifas & s g wwy ey @ SHB HeUieled &l 2on 3 s oy

srcma‘mmrf?msne’fagmmamﬁmﬁaﬂﬁamﬁmamMaﬂ?ﬁ*mmﬁwaﬁrww¢

& INUTT E |

---Thank You/u=gare---
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